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~ENTPAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH : JAIPUR 

D.3te 0:.f Order 

O.A. l'lo.45:./'.:'.002. 

with 

M.A. No.499/2002. 

Ptibhu Lal Meena ec.'c, Shri Sita Ram, aged at:.r:.ut -!3 years, 
P. 1·:· Villa·~e Dubbi Banas (r1ut.bi BidarJ:ha), Tehsil and 
District, S3wai Madhopur (Paj.) presently posted ae IP0 
in the i:-·ffi.::e ·:'.If Additi.::-onal Dire·::t.:·r Gener3l of APS C,'o 
56 APO, New Delhi. 

• •• Applicant. 

v e r s u s 

1. Union of India through its Secretary, Ministry .:.f 
Pastal & C0mmunicati0n Department, Accounts Wing, Dak 
Bhawan, New Delhi 110 001. 

2. Frincip.::il Chief P.:.st Mast er •3enera 1, Paja:=th3n 
Circle, Jaipur. 

3. Dy. Dire·::tor r:.f P.:.stal A·::•::.:.unte, A-"..., Shanti Path, 
Tilak Nagar, Jaipur-4. 

• • • F.espondent s. 

Mr. Geneah Meena couneel for the applicant. 
Mr. Te j Pral:ash Sh 3rrna .::;.:.1.1nsel f r:.r the respodent s . 

CORAM 

Hon'ble Mr. M. L. Chauhan, Judicial Member. 
Hon'ble Mr. A. K. Bhandari, Admini~trative Memter. 

0 R D E R (ORAL) 

This OA h.:te been filed t.y the appli•::ant,, thereby 

praying for the following reliefs :-

"(i) By an ::ippr.:.priate c.rder r:,r dir·:cti.:•n, the 
order 0f rejecting the representatiane cf the 
applicant v ide letter dat ea OS-1,'07 , 1 :=:1)(1~ ( Annexure 
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A/6) be kindly quashed 
illegal, arbitrary, 
unconstitutional. 

and set aside 
malafide 

being 
and 

(ii) By an apprc.priate order or direction, the 
reep0ndents be directed to pr0m0te the applicant 
in the cadre cf JA.:1 with effect fr.:.m 1)l/l(1/1S1~17 
the date when M. C. Meena was promc.ted in AAO 
cadre. 

(iii) By an appropriate order or direi::tion the 
respondents be directed tc. fully complied with 
the 0rder of Post B3sed Poster from the date the 
same has teen made effe~tive i.e. 0~/07/1997. 

(iv) By an appropriate c.rder or direi:tion, the 
respondents be directed tc• rectify the rc•ster 
register in accordance with the reservation 
policy and relevant orders. 

(v) Any other appropriate order which maybe found 
just and proper in the facts and circumstances of 
the case may be awarded in favour of the 
applicant." 

2. Alongwith thie applicati0n, the applicant has 3lso 
• I filed MA Uo • ..i·~··~·/=:C1(1'.:: fc.r c·::.nac.nat1.:.n,·:,f delay. The 

grievance of the applicant in this case is that he 

should have been promoted tc. the pc.st of .JAO w.e.f. 

01.10.1097 on accc·unt .:-.f the va·::ancy which has i:::aused 

due to the promoti.cn of Shri M.C. Meena in ~fl_O cadre. 

3. notice on this applicati.:.n as well ae. on MA was 

given to the respondents. The respondents have filed 

the reply to the OA as well as u-. the Mll., thereby 

stating that the application is highly time barred. 

4. We have heard the learned counsel for the parties 

and gone through the m3t~ri:tl pla~ed on rei:::ord. 

5. We are of the -..;iew that the applic.3nt has not maae 

out any case for c.:-.nac.na t ic.n of delay :tnd as such 

without going into the merit of the case, the OA i:::an be 

disposed of on the •;:iround that the applii::ation is highly 

belated and cannot be entertained, in view of the 

provisions contained in Section '.21 of the Administrative 

Tribunals Act 1985. At thin =-tage, it may be relevant to 

mention here that the cnly grc.und f·:r cc.ndonat ion of 

delay as made out in the MA n.:.. 4~1~1/:2(1(1'.2 ie that the 

applicant has submitted re~eated representations and 

first of such repreeentation w:ts made on 19.11.1999. At 

this stage, it will be useful to quote Para 2 of the MA 
which will clinch the issue, which reads as under :-
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"2. That being :tggrieved by the act ion of 
respondents in not making his promotion in the 
cadre of Junior Accounts Cifficer, the applicant 
submitted represent at ion for his absorption in 
J.A.C1 •• ::adre which was submitted through proper 
channel c.n l 9th Ho•1ember, i ·;1·;,9. l>.n.:.t her 
represent:~t ion was submitted 0n (1~./(1:./1(1(10 and 
further on 28/11/2(101, , 0.2/(17,'.:.:(1(11, .:.:0.'(1.:;.,i.:.:1j(1:2, 
15,'0..!,'.=:(1(1.:.:, (1l/(1..J./:::.:C1C1.::, 1(1,'06/:='.0(1.=: .:ind sei on but 
till date no order with regard to his 
representations hae been convened to the 
applicant but cc.rresp.:.ndence da tea 1j·;, /(1<;1 . 1 .:.:(1(1~ 

made to the Director, Uational Comission Schedule 
Caste and S·::hedule Tribe in which it has been 
specifically mentioned that there is no scope for 
considering the applicant for promotion in J.A.O. 
cadre and also for acceptance of his 
representations." 

6. Thus, from the port ion as quoted above the only 

ground taken for condonation of delay is that the 

applicant was making repeated representations to the 

authorities concerned. A•::.:~·=·rding to us, the aforesaid 

ground does not constitute sufficient 
~ 

cause for 

condoning the delay:. ~s can be seen from the facts as 

stated above, the applicant is claiming promotion to the 

post of JAO w.e.f. Ol.1G.19·.:i7. As per own sh0wing of 

the applicant he has made first representation on 

19.11.199·~ i.e. after a lapse of about two years when 

the cause has arisen in his favour. 

not explained as to why he has 

The applicant has 

not filed the 

representation immediately after the case 

his favour. In terms of Sect ion 

has 

21 

arisen in 

of the 

Administrative Tribunals ACt, 198:., the OA has to be 

filed within one year when the cause of act ion has 

arisen or any adverse 'order has been passed. In case 

the represent at ion is made by the pe,rson aggrieved, and 

such representation has not been decided within six 

month, one year after the deemed rejection of such 

representation after the expiry of six months. 

Admittedly, the Oil. has been presented in this Tribunal 

on 10.10.2002 after a lapse of about 5 years the cause 

has been arisen in favour of the applicant, as such, we 

are of the view that the applicant has not made out any 

case for condonation of delay. As such the MA 

Uo.4S1'Z1,':::00::: filed fc•r •:i:-.ndonation of delay is rejected. 

Consequently, the OA No. 455/:::oo::: shall also stands 
dismissed. 

fl-~~\L--
(A.K. BHA~) 

MEMBER (A) 


